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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

FRIDAY, THE EIGHTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRIJUSTICE J SREENIVAS RAO

WRIT PETITION NOs: 23827 23828 23829 23831 23832
&238430F 2022

W.P.No.23827 OF 2022

Between:

Fouzia Naaz, D/o. Mohammed Noor Munna, aged about 19 years, R/o. H.No.12-1-
565/A, Syed Ali Guda, Murad Nagar, Asifn-gar, Humayun nagar, Hyderabad,
Telangana State

...PETITIONER

AND
1. The State of Telangana and another, Rep. by iis Principal Secretary, Medical

and Health, Family-Welfare Department, Secretariat, Near Tankbund,
Hyderabad.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar,
Warangal, Telangana State.

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ, more particularly one in the nature of Writ of Mandamus

or any other appropriate writ or writs, order or direction declaring the action of

the Respondents, particularly 2nd respondent in not considering the petitioner for

admission into BHMS course under management quota (B and C) for the

academic year 2021-22 as illegal, arbitrary and u nconstitutional and consequently

direct the respondents to consider the petitioner for admission into BHMS course

under Management quota (B and C) stray vacancy for the academic year 2021-22

in concerned with notificatio n dt.19-2-2122 of the 2nd respondent.



lA NO: 1 OF 2022

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed r support of the petition, the High Court may be pleased to

direct the Respon<lents to consider and allow the petitioner for registration and to

the admission intr BHMS course under Management quota (B and C) stray

vacancy for the acrdemic year 2021-22 in concerned with notification dt.19-2-

2022 of the 2nd re spondent.

W.P.No.23828 OF 2022

Between:

Saubia Namkin, D/o.Mohd Shafi Ahmed, a
543/91 B, Alinagar, Near Noor Masjid,
Telangana State

ged about 21 years, R/o
Kishanbagh, Falaknuma,

H.No.'19-3-
Hyderabad,

...PETITIONER

AND

1

2

The State of lelangana, Rep. by its Principal Secretary, Medical and Health,
Family Welfzrr: Department, Secretariat, Near Tankbund, Hyderabad.

The Kaloji N;rrayana Rao, University of Health Sciences, Rep. by its
Registrar, Wa -angal, Telangana State

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances statt:d in the affidavit filed therewith, the High Court may be

pleased to issue a lVrit, more particularly one in the nature of Writ of lt/andamus

or any other apprcpriate Writ or Writs, Order or direction declaring the action of

the Respondents, particularly 2nd respondent in not considering the petitioner

for admission intc BHMS course under management quota (B & C) for the

academic yeat 2')21-22 as illegal, arbitrary and unconstitutional and

consequently direct the respondents to consider the petitioner for admission into

BHMS course unde- Management quota (B&C) stray vacancy for the academic

year 2O21-22 rn con:erned with notification dt.19-2-2022 of the 2nd respondent.

lA NO: 1 OF 2022

Petition und,3t Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased To



direct the Respondents to consider and allow the petitioner for registration and

to the admission into BHMS course under lvlanagement quota (B and C) stray

vacancy for the academic year 2021-22 in concerned with notification dt.19-2-

2022 of lhe 2nd resPondent.

W.P.No.23829 OF 2022

Between:

Ponnada Ad
1 379-1-3i35,

AND
1

itva Bharadwai, S/o. P.Nagesh, aged about 20 year-s' R/o H'N|.q ?S'3;r;i';';;;;i, rl"iu,j."t,irtedchal-Malkajsiri District Telangana state

...PETITIONER

2

The State of Telangana, Rep. by its Principal S-ecretary, Medical and Health'

i;;il-t W-"fJ" oeFirtrent,'se6retariat, Near Tankbuhd, Hvderabad'

The Kaloii Narayana Rao University of Health Sciences, Rep by its Registrar'

Warangal, Telangana State

...RESPONDENTS

Petition under Article 226 of lhe constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ, more particularly one in the nature of writ of Mandamus or

any other appropriate writ or writs, order or direction declaring the action of the

Respondents, particularly 2nd respondent in not considering the petitioner for

admission into BHMS course under management quota (B and c) for the

academic year 2021-22 as illegal, arbitrary and u nconstitutional and consequently

direct the respondents to consider the petitioner for admission into BHMS course

under Management quota (B&C) stray vacancy for the academic year 2021-22 in

concerned with notificatio n dl.1g-2-2022 of the 2nd respondent'

IA NO: 'l OF 2022

PetitionunderSectionlSlCPCprayingthatinthecircumstancesstatedin

theaffidavitfiledinsupportofthepetition,theHighCourtmaybepleasedtodirect

the Respondents to consider and allow the petitioner for registration and to the

admission into BHMS course under Management quota (B and C) stray vacancy

fortheacademicyear2O2l-22inconcernedwithnotificationdl.lg-2-2022ofthe

2nd respondent.



4

W.P.No.23 831 0F 2 022

Between:

BarreManasaveena,D/o.srinivasaRao,agedabout20years,R/oLlG-114'APHB
Cotony Bhongir' Tele ngana State

...PETITIONER

AND
1

uiiJl\ir"*l:'3:B3Xii5?:r:L[?J,:l"i?9,'ie,"I?lT'oy,:tl:1',e:l'"'''n'
The Kaloti Narayana Rao University of Health Sciences' Rep by its Registrar'

warangai Tr>langana state 
-..RES'.NDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a V/rit, more particularly one in the nature of Writ of Mandamus or

any other appropriate Writ or Writs, Order or direction declaring the action of the

Respondents, parricularly 2nd respondent in not considering the petitioner for

admission into BHMS course under management quota (B and C) for the

academicyear2O.,>..-22asillegal.arbitraryandunconstitutionalandconsequently

direct thf- respondents to consider the petitioner for admission into BHMS course

under lVlanagemelrt quota (B&C) stray vacancy for the academic year 2021-22 in

concerned with notiircatio n dl 1912t2022 of the 2nd respondent

2

IA NO:1OF 2022

Petition unrle:r Section 151 CPC praying that in the circumstances stated in

the affidavit filed irr support of the petition, the High Court may be pleased to direct

the Respondents t I consider and allow the petitioner for registration and to the

admission into BF{I,IS course under Management quota (B arid C) stray vacancy

for the academ ic tretat 2021-22 in concerned with notification dt 191212022'

l



W.P.No.238320F 2022
Between:

K.Saritha, D/o. K.Thirupathaiah, aged .'b^*l . 19- years' R/o 
.

it'"irirlij coiony, wanapartny. Waniparthy District Telangana State
H.No.33-125/A,

...PETITIONER

AND
1 The State of Telangana, Rep. by its Principal Secretary' Medical and Health'

iailil"iWJlf#iilrEitt"i""i,-selreiariat, Near rankbuhd' Hvderabad

2.TheKaloiiNarayanaRaoUniversityofHealthsciences'RepbyitsRegistrar'
Warangal, Telangana State'

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstancesstatedintheaffidavitfiledtherewith'theHighCourtmaybe
pleased to issue a Writ, more particularly one in the nature of Writ of Mandamus or

any other appropriate Writ or Writs, Order or direction declaring the action of the

Respondents, particularly 2nd respondent in not considering the petitioner for

admission into BHMS course under management quota (B and C) for the

academicyear202l-22asillegal,arbitraryandunconstitutionalandconsequently

direct the respondents to consider the petitioner for admission into BHMS course

under [Vlanagement quota (B and C) stray vacancy for the academic Yeat 2021- 22

in concerned with notificatio n dl19-2-2022 of the 2nd respondent'

IA NO: 1oF 2022

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to direct

the Respondents to consider and allow the petitioner for registration and to the

admission into BHMS course under Management quota (B and C) stray vacancy

fortheacademicyear202l-22inconcernedwithnotificationdt.lg-2-2022ofthe

2nd resPondent

W.P.No.23843 oF 2022

Between:

Joshi Rohini, D/o.Joshi Krishna Chary, aged about 21 vears' Rl'/o H No' 1-63'

6?i,,pLi'iiirilg;:it;;i;lh;d;1,'it"n'ii'6'o"iir" Dist'ict rerahsana state



4./

,1
...PETITIONER

AND

1 The State oi lelangana, Rep. by its Principal Secretary, Medical and Health,
Family Welfa-e Department, Secretariat, Near Tankbund, Hyderabad.

The Kaloji lrlarayana Rao University of Health Sciences, Rep. by its Registrar,
Warangal, 1'e langana Staie.

...RESPONDENTS

Petition un<ier Article 226 of the Constitution of lndia praying that in the

circumstances stert?d in the affidavit filed therewith, the High Court may be

pleased to issue a \Vrit, more particularly one in the nature of Writ of Mandamus or

any other approprate Writ or Writs, Order or direction declaring the action of the

Respondents, parti:ularly 2nd respondent in not considering the petitioner for

admission into BH MS course under management quota (B and C) for the

academic yeat 20:Z l-22 as illegal, arbitrary and u nconstitutional and consequently

direct the respondents to consider the petitioner for admission into BHMS course

under Managemerrt quota (B and C) stray vacancy for the academic year 2021-22

in concerned with rrrtification d1.19-2-2022 of the 2nd respondent.

lA NO: 1 OF 2022

Petition under Section '151 CPC praying that in the circumstances stated in

the affidavit filed ir :;upport of the petition, the High Court may be pleased to direct

the Respondents :c consider and allow the petitioner for registration and to the

admission into BHil/lS course under Management quota (B and C) stray vacancy

for the academic ye'4 262't -r2 in concerned with notification d1.19-2-2O22 of lhe

2nd respondent.

Counsel for the Pr:litioner in all W.Ps : SRI P.VENKATESWAR RAO

Counsel for the Rer;pondent No.1 in all W.Ps : GP FOR MEDICAL HEALTH FW

Counsel for the Rer;pondent No.2 in all W.Ps : SRI A.PRABHAKAR RAO,

, SC FOR KNRUHS

The Court made the,following: COMMON ORDER

2



THE HON'B E THE CHIEF IUSTICE KARADHE

AND

THE HON'BLE SRI IU ICE I.SREENryAS RAO

Writ Petition N . 23827 . 23828- 23829 . 23831. 23832 ard 25843 of 2022

COMMON ORDER. (Per the Hon'bb the ChieJJ*tice Akk Aradb|

Mr. P. Venkateswar Rao, learned counsel for the peririoners

Mr. A.Ptabhakar Rao, learned Standing Counsel for IQloji

Narayana Rao University of Health Sciences appears for respondent

No.2

2. Learned counsel for the petitioners subrnits that thc ISSUC

invoived in the Writ Petitions has lieen rendered academic on

account of efflux of time

3. In view of afotesaid submission, the Writ Petitions are

dismissed as infructuous

Miscellaneous applications, if any pending, shall stand closed.

There shall be no order as to costs
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HIGH COUFT-r

DATED:1811012024

ORDER

WP. No.23 82,7, 23828, Z3g2g,
23831,23832i & 23843 0F 2022

DISMISSING THE WRIT PETITIONS
AS INFRUCTLIOUS
WITHOUT CO.STS
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